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CENTRAL ADMINISTRAL IVE TRIBUNAL
LUCKNOW BENQH

r.A. No. 1144/87
(W.P. No. 1966/83)

Prittam Singh Lakhanpal Peti tioner.
versus
Union of India & others Regpondents.

Hon. Mr. Justice U.C.Srivastava, V.C.
Hon., Mr, K., Obayya, Adm. Member,
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(Hon. Mr. Justice UL . Srivastava, V.C. )

The applicant who was a railway employee,

turn
waited for his/to be promoted as Assistant Superintendent

rom the post ofHead Clerk, which post he was holding
w.e.f. 1.10.1981. The post of Assistant Syperintendent

is a selection post and para 213 of chapter II Section ' gt
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existing and anticipated vacancies were tO be determined

and the candidate@ to the tune of 4 times to the vacancies

peen called for but only 10 candidates
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us was not declared.
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temporarily promoted on the post
decision of the present writ petition
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me do not f£ind any merit in thils nlication. Accordingly,
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this T.A. is dismissed. NO Order as to Costs.
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